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The agpplicant, fee-ling aggrieved, for his
selection to the post of 'Extra mpa_rtmnﬁai me
Master' which post fell vacant because of the retim

P | of h'is father on attaining the age of 65 years, has |
approached to this Tribunal, It appears that the appiiem%
has comeforth with the allegation that during the termg of
his father, he used to work as 'EDBPM' in the post office
which w M from his reisdence. The applicant has also d'*'i
app lied for thﬁ vacant post and the respondentg who hasdbaﬂﬂlﬁJé
se lected was also agpplied. Employment Exchange has also sent M
m:ﬁ;ﬁa apart from one more ﬁera@nﬁ’. The .ezapplit::aﬁ't';:&'—.::j
Submik:‘ted an income certificate which indicates that his
monthly income was Hs, 45C/- peqh-::-nth but instead of
se lecting the applicant, the selecting authority selected _
the respondentg Girish Datt Pandey on the ground that & his L
mmthlyzm was more than that of the mcome of the s

e
applicant in as much as from the Tehsildar's certificate,

a4 appears that his monthly income was Rs. 600/~ per momth.

From the respondents® own Written Statement, it appeam thm
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Ihe selection of the Respondent as 'EDBPMS le W

preferential ground§ of more income and that too Eﬁ

= o i, feie -.'
basis of the mide of certificate by the Tehsildar is not
only arbitrary and against the principles of natural juﬁ

M
and can_not be Supported even by the Faddwew Riles,
=

™y

2 In the result, we agllow this application and
direct the respondents to appoint the applicant on the post

of EDBPM by Setting aside the appointment of the respondent

Farties to bear their Own costs, : }1
Member ( ~ Vice-Chairman X
Dated: 22.10.1991
(n.u. ) -'-
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